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CE NTRAL ADMINISTRATIUE TRIBUNAL PRINCIPAL BENCH

OA Nos2168/97

New Delhi: this the I'—Fﬁ\ day of Mayy2000%

HON'BLE MR STRVADIESVICE CHAIRMAN (A)G
HON*BLE MRTKULDIP SINGH;MEMBER (3)

17 shiiChattar Singhy
s/o sh'isant Lal® =

R/o 1597 oham edp ur’?
N/eu Db pury

2 shiyisagar Dily
s/o SshiJoban Dassy
R/o 151, Nohamedpur,"

NEU Delhi .a....‘“'..ﬁppllcantsr“?
(By Adweate: shri sJsi Tanrl)
eirsts

1o DreRTChidambaramy
Secretaryf!
Depttd of Atomic Enercgy'”1
Atomic Minerals Divisiony
Room No+%i145=A, South Blocky
Ney Delhif

25 ShIRTKIGUp tag |
Regional Dlrector(Northern Reglon)"
Deptts of pAtomic Energyy
Atomlc Minerals Divisiony
Uest BIOCk-'?

New Delh’“66"“1

35 shilNgiSrinivasa Raoy
Chief Adnlnistratlve & Accounts Officery
Deptt“? of Atomic Energy’y
Atomi querals Divisiony
1=10~153-1567 Begump sty
Hyderabad-599916 seavTRespondent sy

,(By Adwecate: Shri f’ladhavvpanff‘kar)

Heard both sides on C4PNo%12/ 993

By Tribundl?s order aated 2717399 in

R
K

OA No%12168/97 re§pondents were directed to extend the
benefits of the Ho‘nn'ble Supreme Court's judgment gated
2135095 in SLP (C) Now15619/94 AJKumar Vsy UOT & Ors. to




3

43,) -

- 25
present 2applicantsy
3¢ Respondents in their reply affidavit states
that ‘appi_tiéants_ have been placed in a8 seniority list
based upon theif date of entry (Annexure=R3 ) and
will be considered for regularisation strictly in
their turn in 2coordance with rules? This has been
affimed by Delhi High Court in its order dated 163998

J.n CUP NofRi50 46/ 97 Shambu Shama. Vsd UDI & Orsidl who is

-similarly placed as the present applicantsy

-

.~ In the light of the abovey no cduse for

initiating contempt action against respondents arise'sy

CP'd ‘is dismissedi] Notices are dischargedy

( KULDIP SINGH ) R“AthE
mrmesa(a) VILE LHAIRNAN(A)
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